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0 R D E R (ORAL) 

Justice V..S...Aggarwal: 

The applicant was appointed as a Lo'Aer Division 

Clerk on 2011970 	He .as promoted as an Upper Division 

Clerk on 23.. 4.1975.. Consecluent upon his promotion, the 

applicant states that his pay was f i:x:ed at Ps 370/- as on 

:.11879 According to the applicant, the special 

increment was due on 2971982 	Consequent upon the 4th 

Central Pay C':'mmission report, the pay of the applicant 

as revised in the scale of Rs1200-2040/- from 1..11936.. 

In April, 1993, he was promoted as Grade II (Head Clerk) 

in the pre-revsed scale of Ps. 1400-2600/-.. When the 5th 

Pay Commission report '..'as received and implemented, the 



C)~ 
(2) 

pa 	cf the applicant 'as fixed at the mm imum scale cf 

Rs OOO-8000/-- Applicants learned counsel contends 

t hat even 1: he app t cant has r! cit beer I a. 11 c'ed to cr ':ss the 

Effcei,c 	al 1^ 	Tie app1cant 	as ma e 	I epeateJ 

epi eeitatcis 	f ci r 	c --, r r ect 	r e - fxat':ii 	cf 	his 'a 

besides clear inq the E f f ic:iency Bar , hctiever , n cl dlecisior! 

is stated to have been taken 

2 	In this backdrop, it is directed that the 

Secretary Services, Delhi Sei::retariat would c:cinsicler the 

said epi eeItat2oIIs of the app1':aft and take a decisoi 

C 
	

pr e f er r a. Id 1 	1A., 31 th!ii s ! x months fi if, the date cf i e':e.pL cf 

a copy of the 	esent order and cc'mm'H±cte it to the 

appl i#;aI t 

Subject to a.fc'resaic1 application is clispcsed cL 
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